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Status Report in compliance1oﬂ Hon’ble National Green Tribunal,
New Delhi order dated 03.11.2022 in the matter of OA No. 480 of
2022 titled as Kuldeep V/S State of Haryana &Ors.

The Hon'ble National Green Tribunal in its order dated 03.11.2022 as directed as
follows:-

"Joint Committee is directed to meet again within two weeks, undertake visits to all the stone

crushers individually, look into the grievances of the applicant, associate the applicant and
representatives of the concerned project proponents, verify the factual position and submit
detailed report regarding all material aspects including compliance with consent conditions and
environmental norms by each of the Project Proponents running the stone crushers. The
report be submitted within one month by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF

It may be observed here that, under the statutory provisions made in the enactments
specified in schedule | to the National Green Tribunal Act, 2010, the concerned Project
Proponents are bound to comply with the consent conditions and environmental norms and
the Statutory Authorities are bound to take remedial action for prevention, control and
abatement of environmental pollution/degradation and for protection and improvement of
environment, even without/before filing of any application before and passing of any order by

this Tribunal or any other Court and the concerned Project Proponents and Statutory

Authorities cannot ignore or violate the statutory obligations imposed on them.".

In compliance of order of the Hon'ble National Green Tribunal, Joint
Committee meeting was held on 14.01.2023 and 03.02.2023.Thereafter the team
comprising of SDM, Charkhi Dadri on behalf of Deputy Commissioner, Charkhi
Dadri, Deputy Director Agriculture, Charkhi Dadri, Regional Officer along with
AEE, HSPCB visited the stone crushing zones, Birhi kalan in presence of

representative of stone crusher association.

Letters/notices of hearing were issued to individual’s stone crushers (Copy
enclosed as Annexure-1) along with complainant for hearing dated 02.02.2023
to attend hearing/meeting on 06.02.2023. During hearing complainant was
present and pointed that he is aggrieved only from 02 nos. stone crushers
namely 1. M/s Balaji Stone Crusher, Birhi kalan, Charkhi Dadri. M/s Maha Laxmi
Stone Crusher, Birhi kalan, Charkhi Dadri. The copy of attendance sheet is
enclosed herewith as Annexure-2).

That on 08.02.2023, both of above mentioned stone crushers were
inspected by the team of CTM, Charkhi Dadri, as link officer to SDO(Civil)
Charkhi Dadri, Regional Officer, HSPCB, AEE, HSPCB, Charkhi Dadri and
Deputy Director, Agriculture, Charkhi Dadri along with complainant &
representative of the crushing units. Copy of inspection report attached

herewith as Annexure-3.
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During inspection M/s Balaji Sﬂ)@ Crusher, Birhi Kalan, CharkhiDadri found
complying w.r.t. air pollution control devices & CTO Conditions ang M/s Maha
Luxmi Stone Crusher, Birhi Kalan, found non complying w.r.t. air pollution contro|
devices the as wind breaking wall was broken at some places and needs some

repair and sprinklers were not functional effectively.

Show cause notice for closure 15 days has been issued to M/s Maha Luxm;
Stone Crusher, Birhi kalan, Charkhi Dadri. (Copy attached as Annexure 4)

As per direction given in para no.6, report of Joint Committee has been

forwarded to the project proponent. Status report is given as below:-

Sr. Name & Address of the unit Date of CTO status Complying with Action
No. inspection conditions of CTE and taken
CTO /Not Complying
1 Balaji Stone Crusher, Village 08.02.2023 Granted upto Complying No action
BirhiKalan, CharkhiDadri 31.03.26 required
2 Mahaluxmi Stone Crusher Village 08.02.23 Granted upto Non complying SCN issued
BirhiKalam, CharkhiDadri 31.03.24

Submitted for kind consideration please.

Dy. Direptr)r,A/gric;lture Regional Officer, HSPCB Dy. Copamissioner

Charkhi Dadri Charkhi Dadri, Charkhi Dadri
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Annexure -R1 Tele No. 01664-256259 P-3

RegiéQal Office
Haryana State Polluition Control Board,
SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani
Email-hspcbrojr@gmail.com
Dated: &/ 2 /2023

No. HSPCB/BH1/2023/.. S 3\ -7 1

To

—
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N—\—\-—\_X
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21.

22.

23.

24.
25.

26.
27.
28.
29.
30.

Sub:

Ref:

M/s Baba Hari Dass Stone Crushing Co Vill-Birhi Kalan, Charkhi Dadri
M/s Baba Raghu Nath Stone Crusher Vill-Birhi Kalan, Charkhi Dadri
M/s Balaji Stone Crusher, Village Birhi Kalan, Charkhi Dadri

M/s Chaudhary Stone Crusher Vill-Birhi Kalan, Distt Charkhi Dadri

M/s Chirag Stone Crusher, Village Birhi Kalan, Charkhi Dadri

M/s Dada Shakti Stone Crusher Vill-Birhi Kalan, Charkhi Dadri

M/s Gitesh Stone Crusher Vill-Birhi Kalan,Distt Charkhi Dadri

M/s Jagdish Pahal Stone Crusher Village Birhi Kalan Charkhi Dadri
M/s Jai Baba Jamna Giri Stone Crusher, Vill. Birhi Kalan, Charkhi Dadri
M/s Jai Baba Jamna Giri Stone Crusher, Vill. Birhi Kalan, Charkhi Dadri
M/s Jai Dada Budha Stone Crusher, Village Birhi Kalan, Charkhi Dadri
M/s Jai Hind Stone Crushing Co., Village Birhi Kalan, Charkhi Dadri
M/s Jai Mata Di Stone Crusher, Village Birhi Kala, Charkhi Dadri

M/s Kanhaiya Stone Crusher Vill-Birhi Kalan, Charkhi Dadri

M/s Mahadev Stone Crusher, Birhi Kalan, Chakrhi Dadri

M/s Mahaluxmi Stone Crusher Village Birhi Kalam, Charkhi Dadri

M/s Mayur Stone Crusher, Village Birhi Kala, Charkhi Dadri

M/s N K Builders & Stone Crusher Vill-Birhi Kalan,Charkhi Dadri

M/s Neelkanth Mahadev Grit Udyog Vill-Birhi Kalan, Charkhi Dadri
M/s New Rapid Stone Crusher old Name' Jai baba Shyam Stone Crusher, Birhi-kalan,

Charkhi Dadri
M/s Purpal Stone Crusher, Village Birhi Kala, Charkhi Dadri

M/s Rapid Stone Crusher Vill-Birhi Kalan, Charkhi Dadri

M/s Sangwan Stone Crusher, Vilalge Birhi Kalan, Charkhi Dadri
M/s Shiv Shakti Grit Udyog, Village Birhi Kala, Charkhi Dadri
M/s Shiv Shankar Stone Crusher Vill-Birhi Kalan, Charkhi Dadri
M/s Shiva Stone Crusher, Village Birhi Kalan, Charkhi Dadri
M/s Shree Radhe Stone Crusher, Birhi Kalan, Charkhi Dadri
M/s Shri Rattan Grit Udyog Village Birhi Kala Charkhl dadri

M/s Swastik Stone Crusher, Village Birhi Kalan, Charkhi Dadri
M/s V K Stone Crushing Co Vill-Birhi Kalan, Charkhi Dadri

To attend hearing before the Committee Constituted Hon’ble NGT in OA No. 480

of 2022 titled as Kuldeep Vs State of Haryana & Ors.
Kindly refer to the subject noted above.

In this connection, it is intimated that as per order dated 03.11.2022 in the matter of

OA No. '
0. 480 of 2022 titled as Kuldeep Vs State of Haryana & ors.. The operative part of the

said order is reproduced as under--
“Joint Committee js i '
mmittee is directed to meet again within two weeks, undertake visits to all the

stone crushers indivi ;
o rts ;ﬂd/VIdua//y, look into the grievances of the applicant, associate the applicant
entati . .
Ives of the concerned project proponents, verify the factual position and




submit detailed report regarding all material aspects including comb)iance with o

y ' Iith consent
conditions and environmental norms by ea1h4f the Project Proponents running the stone
crushers. The report_be submitted within one month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and noi in the form of /ma;]e

PDF
It may be observed here that, under the statutory provisions made in the enactments
specified in schedule'v.‘l to the National Green Tribunal Act, 2010, the concerned Project
Proponents are bound to comply with the consent conditions and environmental norms and
the Statutory Authorities are bound to take remedial action for prevention, control and
abatement of environmental pollution/degradation and for protection and improvement of
environment, even without/before filing of any application before and passing of any order by
this Tribunal or any other Court and the concerned Project Proponents and Statutory
Authorities cannot ignore or violate the statutory obligations imposed on them.

In view of this legal perspective, we consider it essential to direct that in case the Joint

Committee observes any violation of the consent conditions/environmental norms, then it

shall forward a copy of its report to «

In view of the above, you are hereby directe
dri on 06.02.2023 at 11:00 AM.

d to attend the hearing/meeting before the

Committee in the office of SDM Charkhi Da
DA/ Copy of order dated 03.11.2023

Regional Officer,
/42— Bhiwani Region

Endst No. HSPCB/BH1/2023 S 78 -9 Dated 2|21 27
A copy of the above is forwarded to the following with the request to make it convenient

to be present during the hearing/meeting in the office of SDM Charkhi Dadri on 06.02.2023 at

11-00 AM as decided during site visit on 01.02.2023.

1. The SDM, Charkhi Dadri
2. The Deputy Director Agriculture, Charkhi Dadri

Regional Officer,
Bhiwani Region

Endst No. HSPCB/BHI/2023 5337 Dated 2 |9-| 23
A copy of the above is forwarded to Sh. Kuldeep S/o Paras Ram, Village Birhi Kalan, Charkhi

Dadri with the requested 1o be present in the office of SDM Charkhi Dadri on 06.02.2023 at
11:00 AM

4.2 —Regional Officer,

Bhiwani Region

Endst No. HSPCB/BHI/2023 S 3£ | Dated 2|2 273
copy of the above is forwarded to the Deputy Commissioner, Charkhi Dadri for information

please.
oz 8-

Regional Officer,
Bhiwani Region
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Annexure-R2

v ',\“th}m—h-u&maoﬁx

N
Sr. No. Name & Address of the unit Name & Desgination Mob. No Signature
1 Baba Hari Dass Stone Crushing Co Vill- |
Birhi Kalan, Charkhi Dadri ¥
9,\2 /\Waﬁw«ﬁ Gacoays 3
2 |Baba Raghu Nath Stone Crusher Vill-Birhi )
Kalan, Charkhi Dadri LN qoe 13F+E Feo ,@AM\ R
3 Balaji Stone Crusher, Village Birhi Kalan, »
Charkhi Dadri \3“&0(19%_[ Q%) 3L 26 FL Ay W
4 Chaudhary Stone Crusher Vill-Birhi
Kalan, Distt Charkhi Dadri
5 Chirag Stone Crusher, Village Birhi Kalan,

Charkhi Dadri
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P-6
/ List of stone crushing units situated at village Birhi Kalan, Charkhi Dadri
Sr. No. Name & Address of the unit Name & Desgination Mob. No Signature
6 Dada Shakti Stone Crusher Vill-Birhi
Kalan, Charkhi Dadri
F Gitesh Stone Crusher Vill-Birhi
Kalan,Distt Charkhi Dadri mﬁ /;/J’éL?/ ng 9049 /00 m f NI E Q//
8 Jagdish Pahal Stone Crusher Village Birhi
Kalan Charkhi Dadri
9 Jai Baba Jamna Giri Stone Crusher, Vill.
Birhi Kalan, Charkhi Dadri Q
D@(\QQ\AQQ\O 935000000 Pk Ra
10 Jai Baba Jamna Giri Stone Crusher, Vill.
Birhi Kalan, Charkhi Dadri Deegak Rao 95 0000009, Pk Reo
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P-7
List of stone crushing units situated at village Birhi Kalan, Charkhi Dadri
Name & Address of the unit Name & Desgination Mob. No Signature
11 Jai Dada Budha Stone Crusher, Village - /)
Birhi Kalan, Charkhi Dadri ( 'f“*W welt> Murggn 99922 1uues bt
12 | Jai Hind Stone Crushing Co., Village Birhi N
Kalan, Charkhi Dadri §»Ya3 M«»g"\ 9429 8g3¢? :3‘/"’ "f’
13 Jai Mata Di Stone Crusher, Village Birhi o . - /.:
Kala, Charkhi Dadri JW At 900950 05D Mz
14 Kanhaiya Stone Crusher Vill-Birhi Kalan,
Charkhi Dadri Wé’ ) agl3 S\ F
15 Mahadev Stone Crusher, Birhi Kalan, A e .

Chakrhi Dadri

HoNEy s v

TUge D 8 @3¢
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P-8
List of stone crushing units situated at village Birhi Kalan, Charkhi Dadri
. No. Name & Address of the unit Name & Desgination Mob. No Signature
16 Mahaluxmi Stone Crusher Village Birhi
Kalam, Charkhi Dadri
g Vs Pz
o] yr?e A v13 5 898Ky W
17 Mayur Stone Crusher, Village Birhi Kala,
. . P
harkhi D ,
e Jegdesp WeIa2Te
18 N K Builders & Stone Crusher Vill-Birhi
Kalan,Charkhi Dadri
19 |Neelkanth Mahadev Grit Udyog Vill-Birhi]  TLu i< h £4 A% = A = /gaLW aL71) 352D | TFEmAh -
Kalan, Charkhi Dadri ‘ ! . </
20 New Rapid Stone Crusher old Name Jai .
baba Shyam Stone Crusher, Birhi kalan, Ua,o /Sj\“f (o = {)a)f/tmw gaql 7‘2 63?2 ja/v [y\&%ujw
Charkhi Dadri
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P-9
List of stone crushing units situated at village Birhi Kalan, Charkhi Dadri
sr. No. Name & Address of the unit Name & Desgination Mob. No Signature
21 P I St i irhi . ;
urpal Stone Crushe-r, V|lla-ge Birhi Kala, B/JH/‘/LL M,_?WL Mmﬂf V9985 VA3 Bg;:‘amo\_ .
Charkhi Dadri |
i i
22 Rapid Stone Crusher Vill-Birhi Kalan, ’/k ‘
Charkhi Dadri ; %Jr PWM c# g # ; ZS—I—('{ é ‘ L( rpwan S /
4
23 Sangwan Stone Crusher, Vilalge Birhi M%A
Kalan, Charkhi Dadri M\ - a[ g \Y b\Yy A
24  |Shiv Shakti Grit Udyog, Village Birhi Kala, ’JL
Charkhi Dadri
4\7 @v«{ Ml % o5 so~ 9oL &/&’
25 Shiv Shankar Stone Crusher Vill-Birhi

Kalan, Charkhi Dadri
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N

List of stone crushing units situated at village Birhi Kalan, Charkhi Dadri

7
Mob. No Signature

4r. No. Name & Address of the uni
it Name & Desgination

26 Shiva Stone Crusher, Village Birhi Kalan,
Charkhi Dadri

5\,\\({\ 05068

27 Shree Radhe Stone Crusher, Birhi Kalan,

Charkhi Dadri O\

Shri Rattan Grit Udyog Village Birhi Kala

28
Charkhl dadri §173> el CWDLMZ 234 )'3/4’)1( - : /p_ﬂ/{j/

29 Swastik Stone Crusher, Village Birhi \
Kalan, Charkhi Dadri ‘\ ( e
marsen ) | X g

30 V K Stone Crushing Co Vill-Birhi Kalan, :
Keesh ehouton: W) | Lol

Sh- KJJ(c’oS/ st-( Va)
° =4 EXNZRIACA S Z
T4 5w 3900 [ Lz

P v.P. o . Blxh ko h
Mw‘gﬁf'\i -

8

~




Annexure-R3

INSPECTBNIREPORT
08.02.2023

In compliance of Hon'ble NGT order dated: 03.11.2022 in OA No.
480/2022 titled as Kuldeep vs State of Haryana &Ors., the team comprising
of CTM, Charkhi Dadri, as link officer to SDO(Civil) Charkhi Dadri, Regional
Officer & AEE, HSPCB, Charkhi Dadri and Deputy Director, Agriculture,
Charkhi Dadri inspected the stone crusher namely M/s Balaji Stone
Crusher, Birhi kalan, Charkhi Dadri and M/s Maha Luxmi Stone Crusher,

Birhi kalan, Charkhi Dadri on 08.02.2023 along with complainant Sh.
Kuldeep Singh & representatives of the crushing units.

During inspection M/s Balaji Stone Crusher, Birhi kalan, found
complying w.r.t. air pollution control devices & CTO Conditions and M/s
Maha Luxmi Stone Crusher, Birhi Kalan found non- complying w.r.t. air
pollution control devices the as wind breaking wall was found broken at

some places and needs some repair and sprinklers were not functional
effectively.

The team observed that some dust particles were accumulated on the
plants which seems to be due to non-

effective functioning of water
sprinklers.

Team recommended that show cause notice for 15 days may be
issued to the non-complying unit.

W Y
AEE, HSP Deputy Di griculture,

" Regional Officer, HSPCB CTwm,
CharkhiDadri CharkhiDadri CharkhiDadri CharkhiDadri
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— Regional Office
Haryana State Polluthn?Control Board,
b\ |/ 4 SCF-32, Opp. Community Centre, Sector-13, HUDA, Bhiwani
Email-hspcbrojr@gmail.com
No. HSPCB/BHI/2023/ £U (+ Dated '\0‘1\533
To

M/s Maha Luxmi Stone Crusher,
Birhi Kalan, Charkhi Dadri '

Sub: Show cause notice for closure/prosecution and levy of Environmental
compensation under section 31A of the Air (Prevention & Control of Pollution)
Act, 1981 & withdrawal the consent to operate granted under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981.

Whereas your unit was inspected by the team of CTM, Charkhi Dadri, SDO Agriculture,
Charkhi Ddri and Regional officer, HSPCB along with field Officer on dated 08.02.2023 to ensure
the installation of pollution control measures as per notification dated 11.05.2016. During
inspection unit found non operational and following deficiencies were observed at site:-

1. Sprinklers system not functioning effectively.
2. The wind breaking wall found in adequate and same was found broken at some places.

Whereas unit is liable to pay the environmental compensation in the terms of direction of the Board
issued by order no. HSPCB/PLG/2019/6043-75 dated 29.04.2019 and order dated 20.12.2019 as assessed by
the Board as per methodology defined.

Thus, your unit is willfully & deliberately violating provision Air Act, 1981 and stone crusher
notification 11.05.2016. -

In view of above, you are hereby issued a show cause notice for 15 days for the non-
compliance under Section 37/38, 31-A of the Air (Prevention & Control of Pollution) Act, 1981, as
to why closure/prosecution, levy of Environmental compensation may not be issued against your
unit alongwith revocation of consent to operate granted under section 21/22 of Air (Prevention &
Control of Pollution) Act, 1981. '

In case you fail to reply/comply with the deficiencies mentioned above within above
mentioned stipulated period, it will be presumed that you have nothing to say in this regard and
accept the status as mentioned above, which will warrant closure action against your unit under
31A of Air Act, 1981 besides revoking the consent to establish/consent to operate granted to your

unit & initiation of legal action under the provision of Air (Prevention & Control of Pollution) Act
1981 without giving any further notice. :

Explanations: For the avoidance of doubts, it is hereby declared that the power to issue
directions under above said sections of Air Act (31-A) includes the power to direct:-
(@)  the closure, prohibition or regulation of any industry, operation or process or
(b)  the stoppage or regulation of supply of electricity, water or any other service

Regional Officer

Endst. No. HSPCB/BHII2023 5 §8 D';:‘é":';'ﬂ'}eag;?;g

A copy of above is forwarded to the Chairman, Haryana State Pollution Control Board, Panchkula for information

please.
g—«ﬁonal Officer

Bhiwani Region



